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4233. SHRI K. Kt.JNHAMBHU: 
SHaI P. K. KODIYAN: 

Will the Minist~r of INDUSTRY be 
pleased to state: 

(a) whether Government ha"'e formula-
ted fresh policy and guidelines in regard 
to the take over of sick industries; and 

(b) if so, the details tbereof~ 

TIlE MINISTER OF STATE IN 
THE MINISTRY OF Il\'1)USTRY 
(SHRI CHAR..o\.~IT CHANANA): 
(a) & (b). The policy regarding take-
over of management of sick industrial 
units under the Industries (Development 
& Regulation, Act, 1951 hu been indi-
cated in the Statement on Industrial Policy 
made in Parliament in July 1980. New 
guidelines for the purpose have not been 
adopted as yet. 

ProDlotioa to Dam. Service Officers in 
Delhi AdmiDistratioa 

4234. SHRI CHANDRA PAL SHAI .. 
LANI: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether Departmental Promotion 
Committee meeting was held in August, 
1980 for DANI service in Delhi Admini-
stration; 

(b) if so, the number of officers pro-
moted to DANI service and the number 
of those belonging to Scheduled Caste 
and Scheduled Tribes communities 
amongst them; 

(c) whether provisions of 40 point roster 
were taken into consideration in the 
above Departmental Promotion Com .. 
mitteej 

(d) whether quota reserved for Sche .. 
duled Caste and Scheduled Tribes officers 
in DANI service has since been com-
pleted; and 

(e) if not, the reasons therefor and 
when the quota from amongst the eligible 
officers of Scheduled Caste and Scheduled 
Tribe Communities will be completed? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHaI YOGEl'I""DRA MAKWANA): 
(a) to (e). DANI Civil Service was con-
stituted from 25-1-1971. The first selection 
for promotion to the service from various 
feeder services was made in 1973. The 
Selection Committee selected 19 efficers 
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for substantive appointment ar.d 96 officers 
for officiating appointment. Out of 19 
officers selected for substantiw appoint-
ment, one belongs to Schedulrd Castes. 
Of the 96 oflicen selected for c:fficiating 
appointment, 5 belung to Sch~duled 
Castt'~. All SC/ST offiens who were with-
in the zone of eligibility found place in 
either of these two lists. However, no 
regular appointment to DAl\1: Civil Ser-
vice could b~ mnde since the seniority of 
officers belonging to Grade-I (Exrcutive) 
was challenged jn the High Cont toy £(.me 
officers of Delhi Adrninistrr.tk·n. Tht" Hirh 
Court directt"d that the seniority be re .. 
vised and a fresh review of 1973 selection 
be made. Accordingly, the Jklhi Admi-
nistration revised the seniority, and on the 
basis of the revised seniol ity, a I't'vit'w of 
1973 selection was made in 1978. Eut the 
panel drawn up by the Rt"view Selection 
Conur ittee in 1978 could not be imple-
mented since fresh writ petitions were 
filed challenging the revised !leniority of 
Grade-I (Executive) and Grade-I (Minis-
terial) officers. The writ petiticns are 
pending in the Court. Consequently, no 
regular appointment through promotion 
could be made in DANI Civil Service 
ever since it was constituted in 1971. 
All officers who came in the panel in 
1973 selection are officiating against duty 
posts. 

2. Since the panel had long since been 
exhausted, the Delhi Administratif 11 'hd 
to make ad-hoc appointments frem tinle 
to time under rule 25(3) of DANI Civil 
Service Rule!', 1971 in the various duty 
posts. Such appointment are made by 
selection through D.P .C. by th~ Admini-
stration. A meeting of the SelectioJ1 C(.n;.-
mittee was held on 2yd August, I gSo in 
Delhi Administration. On the rec( mDlfn" 
dation of the D.P.C., 5 dfictrs hf..ve h(n 
appointed on 2d-hoc basi~. N(J eligible 
Scheduled Castes or Scheduled Tribes 
officers were avail2ble fc·r rrclI'.('t:'( n. 
The Delhi Administration maintains 10 
point roster and was follcwfd in this 
DPC also. Such a rester is also maintained 
in the Ministry for regular appointment 
in service. All eligil Ie SC/ST cfEc('rf' eli-
gible for promotion hfA ve 21rt 2 dy be('n 
promoted. The quota fer EC an ~'r hu 
not been ccmplettly fiUt d t P f'rd t}-is can 
be filled up only when eligille dEctrs 
for promotion to sfrvicf· hCO:Jl.e a,"aiJ~ hIe. 

Licences and Letters of IDt.nt issued 
to Orissa 

4235. SHRI NITY ANANDA MISRA: 
Will the Mitiliter of INDUSTRY be 
pleased to state: 

(a) the number of letters of ~te!lt 
issued for establi!'hm~nt of InduU'Jf'"! In 
Orissa since January, I gSo; 




